| TEM NO 47 COURT NO. 6 SECTI ON X |

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).21367/2007
(From the judgenent and order dated 12/10/2007 in TMSA No. 2/1999 of The
H GH COURT OF MADRAS)

KHODAY | NDI A LTD. Petitioner(s)
VERSUS
SCOTCH WHI SKY ASSCCI ATI ON & ORS. Respondent (s)

(Wth appln(s) for permission to subnmit additional document(s) and prayer for
interimrelief ))

Dat e: 22/02/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. S| NHA
HON BLE MR JUSTICE V. S. S| RPURKAR
For Petitioner(s) M.R F. Nariman, Sr. Adv.

M. Laxm Narayan, Adv.

M.Art Vernma, Adv.

Ms. Neeha Khatri, Adv.

Ms. Vani t a Bhargava, Adv. for
M S. Khaitan & Co., Adv.

For Respondent (s) M . Ashok H. Desai, Sr.Adv.
M. Zubin Morris, Adv.
Ms. Swati Sinha, Adv.
Ms. Jayashree Singh, Adv. for
M S Fox Mandal & Co.

UPON hearing counsel the Court made the follow ng
ORDER

Li st on 22.4.2008.

[ Meenu Sethi ] [ Pushap Lata Bhardwaj ]
Court Master Court Master



